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THE INDIAN RED CROSS SOCIETY (AMENDMENT)

ACT, 1956
Act No. 22 OF 1956

q

' An Act further to amend the Indian Red Cross Society Act, 1920.

[l

1€ Iy, se5%
BE it enacted by Parhameﬁt in the Seventh Year. of the Republic

of Indxa as follows:—

1. This Act may be called the Indian Red Cross Soc1ety (Amend-

.ment) Act, 1956.

2. Sub-section (2) of section 1 of the Indian Red Cross Society

' 'Act 1920 (heremafter referred to as the pr1nc1pa1 Act), shall be
omitted. : : .

s

3. In section 5 of the principal Act,-— _

_ (a) for the words “shall, within six months from the com-
mencement of this Act and subject to the condition of previous

“publication, make rules for the management, control”, the words

“may, subject to the condition of previous publication, make
rules for the management, functions, c¢ontrol” shall be substi-
tuted; : :

N (b) in clause (e), the word “and” occurrlng at the end shall
“be omitted; :

(¢) after clause (¢), the following clause shall be fn’serted,
namely:— ' '

_ “(ee) ‘the powers exercisable by' the Managing Body in
-supervising the activities of Branch Committees;”.

- 4. In section 8 of the principal Act,—

(@) in sub-section (1),—

(i) the words “or in any part of Paklstan shall be
omitted; : .
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(u) after the expression “clause (a) of section 77, the
explessmn and secuon 13” shall be inserted:

: (-b) in sub-section ('2)~,—'
(i) the words “or Pakistan” occurring "in both the

places shall be omitted;

(i) for the words “third column”, the words ‘.‘second .

‘column” shall be substituted;

-(c) in sub-section (4), the words “or any part of Pakistan”
shall be omitted.

Amendment 5. In section 9 of the principhl Act, after the words “or body™

of section 9. where they occur for the first time, the words “whether constituted
in India or in any other country” shall be inserted.

Amendment 6. In section 11 of the principal Act, the expression “for which

of section 11 . the corpus or income of the property vested in it under clause (b}

i of section 6 may be apphed under the provisions of section 7” shau
be omitted.

Amendment‘ 7. In section 12 of the principal Act, after the expression “rules
of section’ 12, made under section 5”, the words “and the powers of supervision

exercisable by the Managing Body thereunder” shall be inserted.

Insertion of 8. After section 12 of the principal Act, the following section
new section shall be inserted, namely:—

13.
Transfer of - 13, (1) Notwithstanding anything contained in this Act,
g;ﬁfﬁ;ﬁ’.to' . the Managing Body may, from out of the funds specified in

column 1 of the Third Schedule, transfer to the Pakistan Red

_Cross Society the amounts specified in that Schedule as being
the share of the Pakistan Red Cross Society which that™ Society -

has agreed to receive for being applied to the purposes for
which they were held‘by the Society. -

) Upon the transfer of such amounts to the Pakistan Red
Cross Society under sub-section (1), the Society shall be freed
and discharged from all obligations imposed ‘upon it by or under
this Act as in force before the commencement of the Indian Red
Cross Society (Amendment) Act, 1956, or under any trust or

other document in respect of anythlng to be done in Pakistan
or in any part thereof.”.
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CTHE FIRST SCHEDULE ~

- (See section 7) ..
. ™ - -

Objects to which the funds of the Society may be applied

9. For the Schedules to the prlnelpal Act, the followmg Schedules S“bS“t“t“m

‘shall be substituted namely'—— Schedul"s for -

. the exxstmg

Schedules

(1) Aid to the sick and wounded members of the Armed "~

Forces of the Union in accordance with the terms and
spirit of the Geneva Conventions of 12th August, 1949 and
discharge of other obligations devolving upon the Society
under the Conventions as the recognised auxiliary of the
Armed Forces Medical Services.

. (2) Aid to the demobilised smk and wounded members of the |

. Armed Forces of the Union.
(3) Maternity and Child Welfare.
(4) Junior Red Cross. . Lo !

(5) Nursing and ambulance work.

(6) Provision of relief for the mitigation of suffering caused

by epidemics, earthquakes, famines, floods and other. »

disasters, whether in India or outside.

(7) The establishment and maintenance of peace among all

nations in accordance with the -decisions of the Interna-

tional Red Cross. Orgamsatmn

(8) Work parties to: prov1de comforts and necessaty gar-
" ments, ete,, for hospitals and health institutions.

(9) The expenses of management of the Society and its
branches and affiliated societies and bodies. .

(10) The representation of the Society on or at International
or other Committees formed for furthermg ob;]ects
similar to those of the Society.

(11) The\ improvement of health, preventmn of dlsease and
mitigation of suffering and such other cognate ob]ects as
may be approved by the Society from time to time,

<
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‘ TriE SECOND bCHEDULE

Smtemenz showmg zhe -ap _proxzmare percentage of the clazm of the States £o the
ncome of the proaerty vested 17 the.- Soczery under clause (®) of . sectzon 6.

. ) i ’ . . Approxnmate percentage of
. ) . Name of States claim on the income of the

v : property vested in the Society
under clause (b) of section 6.

PART A STATES

Andhra . 318
Assam e . i-49 .
" Bihar . " 648
Bombay . e .. 10-88
‘Madhya Pradesh . | 508 :
© Madras o . < . e 5°53 o B
i} | Omdssa. . . . . Lo .. 202 S
Punjab. G . 6-03 R
Uttar Pradesh . . ‘23-‘69 '
West Bengal ' . . . .' L 561
PART B STATES
' Hyderabad .. . 4°76
Jammu and Kashmir - . . . . 135
Madhya ﬁhéwat ; . . . 4443
Mysore . e . 2-06 k ' )
Patiala and East Punjab States Union \., . © 2455 . ' \
Rajasthan . e . . .. 5028
Saurashtra . N . . . 393 . "
Travancore~Cochm . '. . . 25 T %
PART C STATES
Ajmer . . . . . ‘R
o ‘ lBhopal. . . . . "43
' - Coorg . . . . . -f4
- Delhi : e 68
Himachai Pradesh . . . . . -56 _
Tripura . . Yo R .06
Vindhya Pradesh . . .18y
. ‘ Y 10000
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(_ ee SECTION

Som e

Stazemem showmg the share of Pakzsmn Red Cmss Soczety an: the Funds
: speczﬁed m column I _

. Name of the Fund from whlch Share of Pakis- Amount a_dvan— Ba'\l_ance payable
transfer is'to be made ‘tan Red Cross ced to Pakistan to Pakistan Red
Society as on Red Cross So=  Cross Society

30-6-48 ciety upto . in Securities at

: 31-I2-52 cost and cash

as agreed upon
R 2’ s 4
Rs. A P Rs. a-P. Rs. 4 P
Indian Red Cross Society

w

_ 41,74,208 6 404,348 13 5 37,69.859 8 10
Indian  Forces’ Medtcal After— )

Care Fund

Lady Chelmsford AH Indta Ma—
ternity and Child Welfare

481,232 14 O L30,000 O O '3,5L,232 14 ©

Burleguﬁigrn}jy Child )
Welfare Fun . 9L,225 0 O 8,186 13 o 82018
Victoria Memorial Scholarshtps > . ? 3,038 3 0o
Fund .- . 1,83,669 4 © 18,395 8 0 16527312 o
ToTaL =~ . 49,30:335 8 3 5:60,931 2 5. 4%_‘59,404, 5 10

Add—Amount due from Assam Red Cross Branch 36,351 0 o

o
: Dedmﬁ—}émount due from West Punjab Branch of the Paktstan Red e 5.’75-5 5 10
TOSS | . .

5:543 © O

Net amount payable to Pakistan Red Cross Society . . 44,00,212 3 10
AdJ—Interest earned on the securities in the share of the Pakistan Red
N ‘Cross Society from 1-7-4% to the date of transfer arter aa-
: justing interest on the amount due from the West Puniab

Branch of the Pakistan Red Cross Society.
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